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INSOLVENCY & BANKI(UPTCY CODE 2016.

OI(DEII

On the Application fik'cl b1' the Committec'of C--rcditors (CoC) represented by

Ilank of lndia for the replacemcrrt of interim llesoltrtitur I'rofessional on the ground

tlrat tlie CoC in its rneeting held or-r 27.04.2018 voterl in favour of replacing the

existing Interim Resolution Professional with nen'Resolution Professional and in the

subsequent meeting held on 15.06.2018, the CoC votccl with 93.18% in favour of

appointing Mr. Shailen Shah having registration No. (lllBi/lPA-00UIP-P00408/201 7-
"18170725), arlciless: IJSSR & Co., Insolvency Professional Entity, Lodha Excelus, 5rh

Floor, Apollo Mills Compound, N.M. Josh Marg, Mumbai - 400 001, as Resolution

Professional. Looking at the same, this Bench is hereby appointed Mr. Shailen Shah

having registration No. (IBBVIPA-001/IP-P00408I2077-18I70725) as new Resolution

Professional Orf the Corporate Debtor company.

It is made clear that the Interim Ilesolution Profcssional earlic'r appointed will
handover full charge kr nervly appointccl IIP r.t'ith inunetli;rte effcct.

r\ccordingly, MA 705/2018 in Cl' 13ti2/20 I 7 is allowcd.
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